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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH

Registration T.A. No.809 of 1987

(W.P. No,1382 of 1981 of the Hon.High Court )
(of Judicature at Allshabad, Lucknow Bench,LKO)

Mohd., Kaleem eses Petitioner
Versus

Union of India & Others ...... Opposite Parties,

Hon.Justice Kamleshwar Nath, V.C.
Hon, K.Obayva, Member (&)

(By Hon.Justice K.Nath, V.C.)

The Writ Petition described above is before
this Tribunal under Section 29 of the Administrative
Tribunals Act, 1985 for quashing an order dated 8.12,.80,

Annexure-2 by which the applicant-petitioner's services

vere terminated.

2. - The facts are not in dispute. The applicant

Mohd. Kaleem was appointed as Substitute Khalasi

on 27.7.79 and gfd served upto 8.12.80 without any

break. On that date, however, an adverse report,

Annexure-Cl of Character Verification of Mohd. Kaleem
tO0 the Department

was issued/by the Addl. District Magistrate of Lucknow

mentioniig that according to the enquiry report of

the Senior Supdt, of Police, Lucknow a case under

Section 324, Indian Penal Code of Police Station,

Wajirganj was pending trial against Mohd. Kaleem.,

On the basis of that repors the impugned termination

order, Annexure-A2 was passed on that very date i,e,

Ol’l 8. 12.80.

3. The applicant's simple case is that Character
Verification Report, Annexure-Cl did not concern him

at all and although it concerned one Mohd. Kaleem that



(&

being made in accordance with the Confidential

G.O. dated 28.4.58, the Character of the applicant
was found to be good and that there was nothing
adverse in the Police Record,on account of which

he could be considered to be’unsuitable for Govt,
employment, It may also be mentioned that alongwith
the Writ Petition itselg the applicant had filed a
copy of the same report, Annexure-I, There is no

rebuttal of this material,

5 It is clear from the above that the Character
Verification Report dated 8.,12.80, Annexure-Cl does
not concern the applicant at al;)and therefore the

services of the applicant could not have been

~

terminated on that basis, The impugned termination
order suffers from the - vice of arbitrariness and
non-application of mind by the competent authority.

It deserves to be quashed.,

6 The petition is allowed and the impugned

order dated 8.12.80, Annexure-2 terminating the

services of the applicant is quashed., The applicant

shall be deemed to have continued in service as

Substitute Khalasi. The opposite parties are directed

to allow him to resume duty and to pay full arrears
according to Rulesaq

of his salary/ffrom the date of termination i.e, 8.12.80

within a period of three months from the date of receipt

of a copy of this, judgement, Parties shall bear

i &
Member {A) Vice Chairman

Dated the_22~4& Feb,.,1990,

their costs,

RKM
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Mohd, Kaleem is described in the report to be son

of Gulam Ali resident of Aminabad, Lucknow., The
applicant Mohd. Kaleem's father's name, on the contrary
is Abdul Jalil and he:is resident of Kurmi Tols,Risal
Das Park, Magboolganj, Lucknow., It may be mentioned
that although the full particulars of the applicant
were given in the title of the Writ Petjtion and his
statement in the petition that he had been appointed
on 27.7.79 as 8ubstitute Khalasi is admitted in the
Counter, the opposite parties have not specifically
directed themselves to the question whether or not

the applicant Mohd, Kaleem is the son of Abdul Jalil.
We therefore required the applicant to produce the céﬁy
of his High School Examination certificate, The
applicant filed a copy attested by his counsel

S8hri T.N.Tiwari and has also produced the original
certificate before us; he also annexed an affidavit

in support of the certificate which is Annexure-A1 to
the affidavit, This certificate describes Mohd, Kaleem
to be the son of Abdul Jalil and having passed the

High School Examination in 1973.

4, In addition thereto the applicant has also
filed attested copy of Annexure-R1 (alongwith his
rejoinder) of the Character Verification Certificate
issued by the Additional District Magistrate, Lucknow
on 24.8.79, i.e. within one month of the date of the
appointment Oof the applicant. The report bears
No,2034/1979 dated 24.8.79 and relates to Mohd. Kaleem

son of Abdul Jalil. It mentions that on an enquiry
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Group :14(a) : 12. 3.81.
i
| Writ Petitiorn Yo /1.

Mohd. Kaleem. . Petitioner.
Vs,

Union of India and others. Cppe Parties.
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Sl.l'o. Particualars. From Page to Page,
1. Writ Petition 1 7
Lo Affida‘)ito i . &8 1)

3. Mmexure H¥n.1 (revort
of Distt. Magistrate
Lucknow in respect of
Mohd. Saleem. 10 11

4. Mnexure No.2(copy of
order dt. 8.12.80 Asstt.
Persoral Officer N.Rly.
Locoworkshop through
his order service
terminated. 12 13

5. Vakal atnama. 14

12.3.81.
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HaeBs unsel for the Petitioner.
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Tne Hon'ble Chief Justice mnd His ﬁ%

commanion Judges of this Courte.

1. © Thet the netitioner wﬂi'aﬁpoiftea on
27. 7. 1975 bv the Assicstent Chief Mechenicsl
Zngineer &s o substituted Knalasi in the foundery
snop of the Loco-"'orkshons, Horthern Railuay
Charbagh, Lucknow, in the scole of . 106-232

and ~long Wwith sllowances y and thereafter he wadg
transferred to the Machine shop of the szii

work-shop in tae Seme Scale of pay and he was

L] Y:v o
9 > ﬂed t cKe t .livOo}"IO s 145.
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ZR That since then the petiticner had

3 That on 8.12.1980 the petitioner recsived
a notice uefﬂlﬁ \‘bing his Services on the ground
that the repo-t of the District Magistrats

Luchknow, 28 regards his charscter verification

{9
=

wes adverse. The cony of the renort is hercehesn

flled c‘!s }nﬁz _:"E: NOQ I.

4. That as a matter of fact the petitiomer
is & pepceful =nd law-sbiding citizen and
throughout his life he wes peither challened
nor was involved in any criminal caSe. The

etitioner héas no crinminal antededents whatsoover.
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S “"hat as & matter of
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by the Industrisl Dispute Act wsS neither

given nor prid to . the petitioner.

Becaws e the impugned crder having been

nassed in violation of the princinle s of
nstural justice, 1% liable to be gqumashed.

wnerefore, it ic respecitfully nrayed

Thet the order dated 8.12.1980 passed by
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: 1981 -
| ARFIPAVIT

HIGH: COURT
ALLAHABAD
Lud :

e “rit Petition under
S te 226/227 of the
Constitution of Irndia.

Mohsmmad Kgleem. == Petiticner.
, ' Vepsyus

Uniocr of India. and two

others. == Opn.Psriies.

I, Mohammad Kaleem aged about 25 years,
son of late Mohammad 2bdul Jalil, resident of

86/117, Kurmi Jola, Riseldar Park, Magboolgsan]

e

lice Station Qs
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(o] iserbagh, Locknow, do heraby

sclemnly affirm and state on oath =5 under :-
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1. That the deponert is tne petitioner inm the

d

abw e noted writ petition, hence fully converssnt

with thne facts of the csSe deposed to hereunder.

Ze That contents of naras 1 to 14 of the

-

annexed writ retition are true %o my ocun knowledee.

(V\th\¢y7,\<‘¢42/gw¢\ .
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I, the atove named deponent do hereby verify that
the coptents of paras 1 $0 3 of this affidevit
are ‘true to my own mowledge. Nothing moterial
has poen concealed therein and no part thereof

is frlcse. So heln me God.
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Lucknow.

Denonent.
Mol (<l
{ Johd. Keleem )

y the deporent who has
d before me.

i
}.,l-
o))
W

xm ot

=T
@ H

§VOcaf%f

Solemnly affirmed befowe me oun

at L. \S _efd/om by tae deponent Mﬁ@ K“hL4A
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urt, Allzhabad

High
Lucknow Bench. Advocate High Court Allahabede
I have satisfied myself by exsmining +the
v@“wndfé<l$Ln- denopnent thet he understands the contents of

e ! this affidavit which nave been read out ard
%{ exnlained by me.
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3 In the Hon'hle Central Admin’ strat'vs Trebunal,
‘Y/ | Add' t* onal Bench Allahabad,

Csreus t Banch, Lucknow,

<
I

SRR . \
-' s Y Af\‘_ ISy ?r 4 ."URT

T, A, /809/87 _
( Urtg Pet T on 1332 of 1081)
hd, Kalesm e Applicant/p et t onar,
Versus

. Unton of India & others oo Fosponden ts,

Aff-davt for NIy Hegh School=

Cort: £ cata,

Before

The Hon'ble the Viee Chafrman
and other Memders of the
aforesa'd Tr<bunal, ot

I, Mohd, Kaleem aged dbont 32 years, son
of 1;:_1% Sri Abdul Jaltl, resydent of 86)11?,
Kurst Tola, Rtsaldar Park, Maqboolgan j, PoSe
Qaf sarbagh, Luckanci, do heraby solemnly aff:rm

aad state on ocath as urder g -

l. That the dgonent *s pplicantpet t oner
R the trstant casa and@ as such ha *s fully
conversant v th the facts of the case and wr th

those dgyosad here below,

Q’Emﬁ, & Vi



od A

Y : -2-

2, That the deponentwas wrongly term' nated
from serwce v, e,f 8-12:1980 by the N.Rar lway
ard botrg aggr#vevai he f+led Tnstamt wre t

pev tton n the }Io.n'ble Hfgh Court Lucknow Bench,

3. That the wr' t pet ton Was transferred
‘n 1987nt0 the Hon'®le ‘rtbunal for & sposal
P and accordngly on 19-2~1939 t’n? arguements
were concluded by both the part es and

Judgenent was reserved.

4, That durtpdg argamen ts ¢ %‘? ebsﬁved
by the Hon'ble Bench that gertgy“ﬁxe

sabat ss* m s of the gpplicanthpet toaer h's

drgh School Cert ftcat @ be producads

5, That deponent *s d*gh School passed

and a pho tocsol?:y of h*g certr frcats *s

aanexad herew th as Aunaxure A=l to thes
af fr «Gai2* to

€o That 1a tye ¢f reuamstancas aforesard



n:3ﬂ

*{ 18 very mich eXped.-')ent *n the tntersst

of Just*ce and to sats sfy tha uon’ble y
Tretunal that the aff:davt ¢ alongW~ th /»%
pho copy of H7gh School cert freate

*s take on record, | \/ﬁy{h >; {‘Fl))
Lucknow,dated; w4

" nent
February 04 ,1990, Depo

Ver:fication

I, Mohd, Kaleem szed sho ut 32 years,
son of iate Sri Abdul Jaltl, do hereby

s aras 1 to &
ver:fy that the contaits of p 5

nal
of th's aff*dav t are trus to My perso

lkmowledse and those ef para € on legal
- - | .
advice wh'ch T believe t be traas, Jo par
*al has been
of +t s false and noth'ng me.tersal hashb
concagled ,

Se help na G0do

A"‘ -

9 v n
Lite know, da tad; | w $ )-:74
Febmary O, , 1990, Deponen

salemnty sffirmed ha

fors ma iy oifica y
atfozUy 7V Mokd [7‘9'&’0%
wha is :donnNed by Shri T‘ N Q-Q\B?‘X)
clerk 1o Shei ..
I have umf!ed myse
daponeny that h. undarsy

of this atfidavit which ha
Bxplained py me Fes Chy.

It b)' axamm;ng the
ands, the Cuntents
§ besn pag out angd
986 K 0/-200
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in the Hon'ble Central Admin’ strat've Tr+bunal, ?ﬂ\
Add* t* onal Bench Allshamd,
Cereur t Bench, Lucknon,

e et
Tt Pe on 1332 of 1981)

tiohd, Kaleam sesApplicant/pet t* oner,
Versus

ey

Un‘on of tndta & others .« R espondents,

Affrdavrt for £1ing H:gh Schoole

ade b

Cortr £ cata,

Befor e

The Hon'ble the Vte o Cha? rman
and other Marders pf the
aforesa' @ Tr*bunalo-

p Moh?. Kalegm aged a“bc_z_nt 32 years, son
of late wrt Abdul J al*'l, res’'dent of 86/1_17,
_ Kufm? Tola, R4galdar Park, Hagboolgan jy Pevoe
\al sarbagh; Lucknow, do hereby solemnly aff:rm
snd state on oath as urder g |

F Y o B

1. That the deponent ts gpplic ant/pet t oner
‘n the *nstant case end as such he *s fully

conversant ot th the facts of the cass and w' th

those dposed here below,
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PN

N ’ _‘%gv

e

2 That the deponent Wwas vrongly term mated
from serwce v.e.f 8=12.1980 by the H.Ra’ lvay
and b*e:ng*aggr' eved he f*}ed 1asteant wre t

pet: t'on *n the Hon'ble H'gh Court Luckno? Pench,

e b

3, That thewr't pet t*gn vas transferred
:n. 198731&)‘ the Hon'ble *r*bunal for & o sal
and ae‘cordmgly on 19-2-.1939 thf argnemaats
were concluded by toth the part es and

Judgement was reserved,

-

4, That durtp arfumen t8 ¢ § was observed
by the Hon'ble Bench that tngar?}?y the

subm? ss* e s of the gpplicanitpet v oner hes
Hrgh &chool Certt ffecat e be produced.

- . -

5  That deponent *s !}"gh Sélmgl pas§ed
and a pho waop=y of hte cort freate ¢ s
annexed herev' th as Annexurg A=l to thes
af fr «gept ¢,

o~ — -

Go That +n th e ¢t reumstances aforesatd



.

e\

esﬁ
- - ’ - R -

ttg very rach m:ped ent 'n the 'nterest

of .just'Ce and % aat* sfy the Hon'blo

Ir+tunal that 'd*xe affrdav: ¢ algn%w th
photo copy of Hgh School cert freate
*s takea on rerord, |
Lacknov ;dateds _ ‘

February 9 1200, Deponent

aly e

er' 1+ cg.t! on

I, ohd, §aleem ageaLabc at sz‘years,
son‘of late ¥rt Abdul Jaltl, 8o hereby
ver*f? ﬂaat; ﬂxe*cont_ez-ts of paras 1 to &
of th*s affrdav ¢t are true ny personal
knowle& 8 and t’nose of para€ on legal
advrce wh'ch T baliove 1o be true, Eo part
of 7% *s false and noth’ng matertal has been
conrealed , '

| 50 help ms God,

Lac kaow, dated;
Febrmary  ,1990, Deponant
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IN THE CENTRAL ADVINISTRATIVE TRI BUNAL 3%&

Circuit Bench, Lucknow

Registration No. 809 of 1987 (T)
(Writ Petition No. 1382 of 1981}

lohd. Kaleem cas soe Petitioner/Applicant

Versus

Union of India & Others voo Opposite Parties/

Hespondents.
Fhxed for 24,.10.1989

COUNTER REPLY ON BEHsLF OF ALL THE RESPONDENTS

1, Dol Row~  Towomii working as Assiddant

p g offAwer in the office of Chief Works Manager,

?{ . Northern Reilway, Locomotive Workshap, Charbagh, Lucknow

1o do hereby solemkly affirm and state as under:-

? 1.

That the official above named ic working under the
respondents and is fully conversant with the facts
of the case and has been authorised by the respondents

Nose. 1 to 3 to file this reply on their behalf.

That the contents of para 1 of the petition/applicatio
are not denied except that he was appointed b”'%&aﬁﬂ]df

. PEQRICNAL . .
Assistant Meehsniesl Officer, Loco, Charbagh, Lucknow

2
ou 7. 7. )‘)7‘."

That the contents of para 2 of the petition/applicatio

are not denied.

That in reply %o the contents of para 3 of the

petition/application, it is stated that the Services



A

Asstt, Personal Officer,
N.Rl Teen OB, Lke

Se

Be

A

-2 | ‘7?\

of the petitioner were terminated with effect from
8.12.80 under rule 149 R;I. because his character
verification report and antecedents were not found
favourable and ask also he was not certified as

iFIT FOR EMPLOYMENT UNDER GOVERNMENT' by the concerned
District Magistrate, hence action as per extant orders
were taken against him. A eefry of h‘%y”t datid 21-0-80
Ao oo AL duseuith ap Pomese Ne. c-1.

That the contents of para 4 of the peition/application

are denied for want of knowledge.

That the contents of paras 5 and 6 of the peition/
application are categorically cenied, and the

petitioner is called upon to prove the same,

That the contents of para 7 of the petition/
application are not admitted as statede The correct
position has already been explained in para 4 of this

replye.

That the contents of para 8 of the petition/applica=-
tion are categorically deniede. The petitioner be

put to strict proof for the same.

That the contents of paras 9 and 10 of the
petition/application are categorically denied. The
petitioner was only a temporary Khallasi and his
services could have been terminated any time under
para 149 R.I., allowing him 14 days' wages in lieu

of the noticee.

Contdo . 03




Yoo
Q
)
+
10.
11.
~
o~
12,
2 13.

Lucknow @

Dated

That the contents of para 11 of the petition/applica-

tionxxxexrk do not call for remarkse.

That the contents of para 12 of the petition/applica-

tion are not admitted as stated. The services of
the petitioner were terminated under Rule 149 R.I.
and he was allowed 14 days wages inZ lieu of notice

as per rule.

That the contenis of para 13 of the petition/applica-

tion are not admitted. The appointing authority of
PERSoMAL
Mechoniced

the applicant was Assistant Me =l Officer, Loco,

Charbagh, Lucknow who is equal in rank with the

authority who terminated the services of the

petitioner as he was fully competent to do So under

para 149 R.I.

That the contents of para 14 of the petition/spplica=-
tion are also denied. The petitioner did not prefer
any representation, whatsoever, against his alleged

impuaned order. He had an alternative deparimental
remedy by way of making representation against the

order but he did not avail the same, hence this

petition is not maintainable on this ground.

W
, .
Asstt. Persanal Officer

NoREI Taen CBL Lke
contda...4

24: o €9

e



VERTFICATION

I, the official above named do hereby verify that
the contents of para 1 of this reply are true to my
personal knowledge and thoseof paras 2 to 13 of this

Y reply are believed by me to be true on the basis of

records and legal advice.

Lucknow : (::;;fﬁéz::::::”’

Dated & 24 40,1989

*

Asstt. Personal Offices,
¥, Riv oo~ OB Lke
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Ghe
In the Hontble Central Admin: strattve T rtbuhal,
Add* ttonal Beach Allshabad,
C+rentt Bench at Lucknow,

K7
/\’b

Rez: stratton No, 802 of 1927 (J)

( UrttPet ¥ on No, 1382 of 1081 )

Fohd, RKaleem oo Z0t t* onar/app 1 cant,

‘ Versus o
Unfon of Tndia & others o o sRa@spondents,
R BJOT EDER

L That para 1 of the counter affidava
t8 formal and calls for no reply,

2, That tn re ly to para 2 of the coanter
affrdavtt , the contents of para 1 of e
Wr+t pat t on are hereby rerterated ea

't *s further subm® tted that the raespondents
by uay of den;;al are coamceal'ng the facts,

30 That para 2 of #i9 countar aff#davrt

s not ar spu ted,
oD

W‘lwb\
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4, That*nrely t para 4 of the counter
afft daV*} t 1t ¢t s subm’ ttad that the repondents
have m* sundar stood the contents of the

adverse reports and wrongly sppl’ od on the
pet’ttoner=cpplicant , Ta fact,_from 'd3e
alleged report ( Annexure C;l) 1 tself 7t

cam be eastly seen that the Bésd report

s 1n respect of some Mbhd. Kaleam son of

SP! Gulam Al¢, Pos denf. of Am nébad, Lucknoy,
wheraas the epp Ir‘cant's particulars are

as follows ¢

Mohammed Kaleem son of laty
Sr* Hohammad Abdul Jaltl, restdeat
of 86)117, Rurm* Tola, Rt saldare
Park, MaQtoolzan3, Polfce Station
Qat sarbagh, Luc ie;now.,

Ag sich the aileged report & d no-t epply

on the pet trener/spplcant,

8¢ That para € of ﬁlehcounter aff*,da‘fft
!s dentad and *t ¢ s subm® tted that from the
contents of alleled adverse report and
correct parﬂ* culars stated *a wret ped tren
as well as *a para 4 shove amd also the
ptlice repert {n respect of the pet tfonsr-
gpplicant *{ automat cally stands preved
Ut o conten ts of para S and 6 of the

! ¢ pet o R as well as the conduc tof de
respondnt re.3, A true copy of police
report tn repect of the petr toner 's ann exed

hergit th as mng RA=l to tirs rojo:rler,
W Ty A o %
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6. That 1nrely topara 5 of the counter
aff+davtt the contents of para 4 of the
ur* t pet' ¥ on/application are hareby re: terated,

7. Tha=t para 7 of e counter aff:dav: ¢
s den*ed aad *nrely the contents of para

4 of th*s rejonder are hereby re’ teratsd,

8., That *n reply % para 8 of the counter
aff:dav: t the contentsof para 4 of t#h's

rejo'ndar are heraby rae° tarated,

9. That para 9 of the counter affrdavs t

*s den*ed md ‘n reply the contents of para &

of the wr: t pet' ¥ on are hereby re% terated

and t +s fruther submt tted that the gpplicant
pet tioner had alr eady cqﬂpleted 240 days R e
Bose=th ‘1 one calendar yoar and as aich

a8 held by Hontble Suprene Court , he could

not be thrown out *n the actal manner .

10, That 'n reply to para 10 of the counter
afftdavi t , tho contents of para 1L of Hie

ry\lr{')m/‘b\ 29 v/J ED)

S

NN

%<
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wrt ¢t pet ¥ on/pHplicatt ca are hereby
rof teratad, : ¥/1>%

1. That tn reply to para 11 of e counter
aff:daw tj 1% ¢.s sabm? tted that the reponder ts
w? thout apply'ng the'r mnd and by m{séreadmg
the adverse regport of »mo one Mohd, Kaleen
son of Shr¢ Gulem Al' hed mede &pp lfcable

to the pet* t€9ner where as ¢t Was we_.ju.

W thtn the'r imovledge that the pe;t‘t % oner

was

¢nducted 'n sarvce on the ground of
*nd0gent ctreumstances 1.0, on dem 52 of h's
father Shr: HMohd, Abdal Jaltl and thers

vas absslntaly ne adverse report acar nst hem,

12, That para 12 of the countar aff: dav: ¢
s dm’ed and the repondes ts are put to

- stret preef tn support of the' r contantion

stated ta th1s para under reg ly,

13, That para 13 of the counter afft-daw:t
78 dented and Tt +s submitted that tiere was
no effregescus end alternat've rendey availsh le

to the gpplicantpet t*_ona:%nt ® prefer the

N M*/(}q;m

Y ¥y



>

oSo

tnstant wr' ¢t pet' t* aa before the Hontble
Hegh Court for preper judicfal tnterveatton, K/?q

14, That fa the cf rcumstances aforesa d
e wreit pett t%on/cpplﬁcatv or of ' the

pet t'oaer/appl: cant b e ng mn of mer! ts
and based on cegent grounds *s 1+able to
be allowed and '_che same may greciqus]y
be allowed by re nstat<ng e applj"cant/-

pet v oaer *n the tnterest of justice, otherw se

the gpplicant $hall sa ffer trregparable

loss and *ajury, ('9/3
Lacknow,dated; Y\\ 4/“«“ _
Febra;ary Y '>/ 9 1930, 4 pett t*onar/spplicant,

Ver: freatton
T, Iohd, Kaleem son of late Mohd, Abdul

Jalil; res deat ¢f 86/117, KurmiTola, R1 saledar

Park,Mcibos Jgand, P.%.Q af sarbagh, Liuckuow, do

haereby ver:fy that tho conten ts of paras 1 t 8

and 10 to 13 are true my persomal kaowledce and

para 9 and 14 on legal adviga wh ‘ch I believe

to be true aml that I have not aippressed any

material fact, mﬁ
] Ny

Lucknow,dated; ry\\4f

February ¢{ 51990, Potr oner/eppxl*cant.,

1dent1f* ed Shr+ Mohd, Kalesm s/0 late
or+ Mohd, Abdul Jal: 1l who has s'€ned before ma,

MMYO

( T.N.T*war )
Advec ate -
counsel for the appli-ant,
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GOVERNMENT OF INDIA_(BHARAT SARKAR) Ko
\HN{STRY OF WAmvmm pA C

RAILWAYS (RAHHBHYG : {6'2
(RAILWAY BOARD)

. No E(é 7’ L3 Cﬂ"}? New Delhi, dated ﬂg_mas"

" The Registrar, Central Administrative Tribunal,

- Sir,
) I am directed to refer to 'your summons/orders dated Q\QZSF
on the subject mentioned above and to state that the General Manager .- ,
Rallway is the competent authority to deal with this matter. The summons/

orders in-question have, therefore, been sent to that authority for further
necessary action.

Yours faithfully, -~
<y : Nil. for SecretaryRailway Board.
w7 aNo. E(G)8 -LL3- New Delhi, dated )5 7989
Copy t gether lth thé summons/orders received from the Tribunalf

¥ -urt are forwarded in original to the General Manager g\l m‘h—)

Railway for further necessary action.

The next date of hearing is L@(’)l

A/As above. @j q‘ MW Establishment

Railway Board
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R : S Registere’d “
. - | | 8
.t IN THE CENTRAL ADMINISTRATIVE TRIDUNAL,AT ALLEHADAD. N
‘ CIRCUIT LENCH,GANDHI BHAVAN S A\
LUCI NOW ' C
; o .
| . 01220 -
. No ,CAT/CB/LKO/ SR * Dated the. EZ-S”‘ - A4,

Reglstrartj,on T.‘-‘.NO. g q __of :.1.9% (T).

— W\O\\A ' R&&%Bm | Applicant!s
_ Versue | —
VI 6 b &@U - | Respon lent's .

@ }V\C)\\TG\.OLV\ Reki‘em‘\/ s | QG(H_T/ <uy TSy @Sd&&q P,

v "
To ynoa ¥ boou_\. NS, P S ‘\Mﬁrs ke ofn ane b oF S 5, Feid Besan LK
@ NN 0 O YR LV YW s 9\5—0]4 Gronehosy, \I\J'b) N - O‘}U‘( S v
ESTE-L R W R e Vet RS - LD HS ’ \M?s
| > C,Qg\_an VJW&L—}%;‘—M o R R 19C0 wow4s i
fo @\ e 'N S, s b'—vb\/\ = ..

: w»’hereas the marginally noted cases has been
Transferred by _ T\\C}(\\ Covit— under ‘the provision of the
Administrative Trlbunal Act 13 of 1985 und reglstered in this
Trlbunal as above.

Writ Petitlon No. \’A%ﬁl"&l The Tribunel has fixed . | -

_0f"198  of the _ﬂ%l\_gg\\x{” Date of \_\)’1 194 Yox | e
' Courft e‘t; — qu\(m e, 'ﬁ‘Te hearlng of the matter. ' .
of ariging out . If no appeerence is made

- order deted . passed by ¢ on your behalf by your some one
= . . in 2 duly authorised to Act and

AR

O

on yo_ur_ behalf the matter will be heard and decided.in yodr _ ,
absence . , : _ A T

Given under my hand and seal of the Trlbunal

this . @nd____day of LS

T el

For Depu-ty Reglstrér(J)
' (V‘I' h

)

' 'dinesﬁ'/_ ,
P Eyhg s
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:1 r)l WJI‘./' - Vz‘,, . : ;
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/ét\/“ﬁ fus 0\{% /M/l) ' V’y{/‘/ / : . T K ('//0.\\/
o, - wo (T_ﬂl{mﬁ A V"/? . Begistered 4\

+" IN THE CENJRAL ADMINISTRATIVE TRIuUI\AL AT ALLAHA‘AD
. R CIKCUIT LENCH, GANDHI DHAVAN
N e S LUCKNOW

KRN S
oY

No.CAT/CB/LKO/ {290  Dated the ERS’ 1949.

Registrartion T.A.No. %09 __ of. 1937(T)

(\’\0\\3 Ka&*e‘em. ___Applicant's
o ' ’ © Versus -

O NN QE Xgﬁgl}w o ﬂumRespondeht’s

T &0 E’é‘s; 1?\‘@ B@%«Gﬁ?&‘ Loeo wosk shopy,

N o WWeT Y\W Wc"‘}ﬂ BN \7‘*"{)\”\,

)&\\&n
4 o
h Whereas th marginally noted cases has been.

4{;‘}6_‘ Transferred by __ ok CoOLWE - under the-provision of the. '
Administrative Tribunal Act 13 of 1685 and registered in this ‘ .
Tribunal esTEEgve, I - : T

. ;,‘N\ p) . . v t
Wri /Pe(z s @ 2@\[?” [ The Tribunal has fixed :
__;{Mo:f lgé*zw ! i\_x‘ggg»\kj Date of _10 \“1 199 §0'5
Cour at __ [ o> $ih. 1 The hearing of the matter. ;
of _\;A,J\_ e 'arlglng out - If no appeerence is made
- order Xnged v/ passed by _{ on your behalf by your some one
A | “ﬂ;_,; in * duly authorised to Act and

-on your behalf the matter will be heard and decided 'in your
absence.

Given under my hand and seal of the ‘T-ribunal.

this -, 2w day of w\w’t* 1939 o

For Deputy Reg 1strar (J)

' dinesh/
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IN THE HOL'BLE HIGH COURT OF JUDICATURE AT
ALLAIABAD SITTING AT LUCKNOW.

Group s14(a) 1% :‘st.zs' 1.
¥pit Petitlon Fo. /81s .

-%w%co%y

i

Kohd. Kaleeme Fetitioner.
Vs, ‘
i , o
ey Union of India and others. Opp. Parties.
"A S
INDEX
Slol'los Particulars, From Page  to Page.
1lr Yrit Petlition 1 ' 7
2o Aﬁ‘ﬁdavit- ' < 8
, ' 3, (onexure No.1l (report
i { of Distt. lapglstrate
) Lucknow in respect of
HMohd. Saleem. 10 11

4o tonexure lo.2{copy of
order d4te 812,80 Asstt.
\ . Personal Officer IWQR].YQ
Locovorkshop through
his order service
terninated. 12 13

5o Vakalatnamao 14 .

12,3481

: Mvocate
HeBs ' Comsel for the Petitioner.

4 court fee of &o100/w 18
boing pald end pover 1s stemped

of Be5/=0 | \X@W :
W20
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT
' ALLMABAD ( LUCKHNOW BERCH ) LUCKNOUY,

wss vssson o | 30 % s,

Urit Petition under Irticle
226/227 of the Constitution
of Ihdiae

Mohamm ed Iééleem s aged about 23 yesrs, son of
Late Mohammad Abdul Jalil, resident of 86/117%,
Keroi Tola, Risaldar Park, Magboolgamj,

PoSo Qaiserbagh, Luclmou.

== PETITIONER .

Versus

1l Union of Indla; through the Secretary,
HMinistry of Railways, Rail Ehawen, New Delhi.

2, Sghayak Keramik Adhikeri, Loeco - Workshop,
Northern Railwey, Charbagh, Luelmow.

3o &1 L.No Bajpal Son of not lmoun, Porsonal
Officer, loco-Workshops, Northern Railusys,
Cherbagh, Lucknou.

==0PPOSITE PARTIES.

contdeseloe
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Tho Hon'blo fhief Justice snd His

companion Judges of this Court.

,

The petitioner most resSpeétfully submit as anderi-

1. . Thet the pe‘pi'gionér was appointed on
©7.7.1979 by the Ascistent Chief .Mochanical
Engineer 2s asqbstitnted_?&xalasi in the foundary

‘shop of the loeco-Yorkshops, Northers Railuay,

Charbagh, Lucknow, in the scsle of &.196-232

end slong with allotsnces. s and thereafter he was
transferred to the Machine shop of the said
work-shop ir the Seme Scele of pay and he was

assigned tieke& Fo.Ms 8. 145.

£o That Since then the petitloner had been
vorking continuonsly without breally as such

t111 8.12.1980.

3. That on 8.12.1980 the petitioner received
8 notice terminatiug his Services on the ground
that the report of the District YagiStrate,
Lucimow, as regards his charscter verification

was adverse. The copy of the report is herebeen.
filed as ANEXURE NO.I.

4 That as a matter of fact the petitioner
i a peaceful =nd lsw-ablding citizen &nd
threug‘:_zouf.hig 1ife he was néither challaned
ndr Wee involved in any eriminal case. The

petitioner has no eriminal sntededents whatsoever.

Bo ' Thet as a matter of fact the A.PeOs

conté.. 'Y 3@ ™
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( opposiie party no.3 ) had Vas"ked the pat;tioner'
to attend his house in the morning as well as in
evening. He was Some times asked to ovem during
duty hours to attend his house and do his
personal vork, which the pbtit-ionar was unable
to do.

6o . Thas on account of the petitionep's
refusal to do the honse-hold work of the opposite
party no.3, the latter 17as amnoved =nd in a fit¢

of urath he maliciously terminated the fepvices

[
©of the petitioner by order dated 8.12. 1980 ¢ the

copy of which is filed herswith as ANNEXURE NOoIX
to this writ petition.

ot
S That a perusesl of thg impugned ordep
dated 8,12,1980 ( mnexure no. II) would show that
the services of the petitioner heve been
terminated on the ground that the Additional
District Magistrate,Lucknow, had adverseoly
reported against the petitioner. The petitionep
has alreadg_fﬂéd a copy of the report as )
ionexvre No.I , in vhich it has been clesrly
stated thaf; the petitioner's chearscter was good
and thar ¢ vas nothing adverce against him in the
records of the local police or DoleGe(CeIoDe)o

8. Thet the petitioner subtmits with respect
that the opposite party no.3 was So blinded by
reasons of malice that he completely mis-pesd the
seld report ( fmemre FNo.I ) of the pdditional
Distriet Magistrate, Lucknoﬁ:, ad 11llegally mado

contdsedoo
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1t a ground for torminating the sepvices of tho
petiticner.

9 ~  That the impogned order is thus wholly
void, arbiirery end it has been pessed maliclously
agéinst tize principle 8 of Mriicle 14 and 16 of
the Constitution of India.

10, That the impugned order contained in
Mmnexure Ho.II is stigmstic in nature a8 such

1t 18 violative of the Article 311 of the ConStie

tution of India, in as much as the patitiocner

weas not afforded smy oproriunity of hearing bsforse

passing the iumpugned order.

11. That the petitioner having been appointed
as substitute Knelssi in Logo-uworkshops,

Northern Railv ay, Charbagh, Lucknou, was &

" o yopknan Y within the meaning of the Industrisl

Dispute M.

126 That the lmpugned order deted £, 12,1980 ty
which the services of the petitioner uasr
terminated smounts to am ordor of * reirenchment *®
as defmined in the Induskrial Dispute Aot and
since the requircd notico contemplatoed by

section 26.F of the Industrj.al Dispute Act

unt not given t0 the vetitioner znd he was glso
not psid any retrenchment éempensation, the
impugned order for viiclr this reason also 18

bad in ley =d 1is liasble to be quashed.

AY

contdsoeSes
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13, That the suthority who passed the inmpugned
ordor 18 not only an enother authority othern
than the'appointing authori ty bpt slso moch below
in rank end status, frog_n @19 appoi‘ntr@ng authority,
as such too ths impugned order deserves to be

sot nside and gquashed,

14 That having no other alternative remedy
the petitloner is filing the present writ potitiom

on the following, smongst other 3.

Growvngds

a) Becauce the lmpugned order dated B8.12, 1980
| ( Mpexare No.II ) 41¢ punitive in nature
and Since it hss boen passed in complste
violation of irticle 14 and 16 of the
Constitution of India,

b) Bocause the opposite party no.3 has scted
maliciously end has totally misread the
report of the Additional District Magistrate,
Lacknow, whick 1s said ¢ be the besis of

the impugned order.

¢) Because the report of the Additionsl
D_j.strj.qt rfagistrate,' Lackrow, is clearly
~in favour of the petitioner, his services
could not be terminated in an arbitrary
mamner without looking into the contents .

of the sald report.

contdeeBoo
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Baceause thg lmpugnea_oPder has been

passed in violation of the specific

'provi_sions of Section 25-F of the Industrisl

Dispute Acte

Baecause the impugned order is violative
of Rule 149(6) of the Railuoy Establishment
Code Volume I as the requisife notice or

reirenchment compensation contempl ated

by the Indusirial Dispute /ct wes noither

given nor paid te the petitionzr.
Becaus e the impngned order having been ‘
passed ir violation of the iprincip)a s of

nataral Justicey is liable to be quashsd.

Wherefore, it 1s respectfully prayed

a8 Unger s

1)

i)

Thet the order dated 8.12. 1980 passed by
the opvosite party no.3 mey kindly be
quasheds -

That the opposite parties may’be directed
by a Writ of Mandamus %o treet the
petitioner as continuing in servico and no¢ °
to inferfere with the discharge of his
doties as a substitute Khalasi in the
LOCO-WOI‘kSh*DpS; Northern Rallway, Cha‘rtbaghg
Locknoy, 2and to psy the petitioner all

the arreers of salary in the scsle of

contdoss Too
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Bs 1962232 with effect from Bs 12, 1080
gapto date.

Lucknows

Dated 3 )»-3.9\ Advoceta.

CCUNSEZ"FCR THE PETITIONER,
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11 THE HON'BLE HIGH COURT OF JUDICATURE AD
ALLAH ABAD s LUCKNOW BENCH s LUCKNOW,

kpit Petlition Ko,

Mohcmmad Kalaon.

Veprsus

Union of India end ttm
others,

PIDAV

of ; 981 9

Writ Petition onéor
Irte 226/227 of the
Constitution of Indis.

== Petltioner.

== Opp.Partiaes,

I I»iohemmad Kalocm egod ebont 23 yeers,
Son of lato Hohemmed Abdul Jalil, residont of
86/117, Kurmi Tola, Hisaldar Park, L>qboolgan)
Police Station Qaiserbegh, Loclmow, do hereby

Solemnly affirm and stato on oath as under i-

L That the doponont is ﬁie,petit_ioﬁer_in tho

abw e noted writ petition, hence fully conver sant

vith the facts of tho case deposed to heroundsr.

2 That ocontonte of papas 1 to 14 of the

mnoxod writ petition are true to my own Imowledges

contBeso+ S50
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3o ‘ '.Bhat anoxuro8 No I and IX of the annoftod

writ petition are originals ed their copioo
have been oonperod by tho deponent and arc the

true copiog, of the sSsme.

Luclmows Y S—

ats ,; . 3.9 Deponon .
Sof—

{ Mohdo Keloom )
I, the above named deponent do horeby verify tha¢
the contents of paras 1 to0 3 of this offidavit
ere true to my own kmovlodjo. Nothing matepisl
has been edncealec} thorein end no part theéaof .
18 falsos 9o help me Gods ‘

_ 8igned and verified today ﬁxe nr“
day of MM 1981 in the oourt eompound aﬁ
Lucknove |

Dapenonte

s ————————*
{ Mohd. Kaloon )

1 1dant1fy the deponeént vho has
signed boforﬁ me,

sdf

. IMvocatas
Solemnly affirmed boforc mo om ‘\\-3.&
at yas cz/mm by the daponon%um( Koteow
vho 18 identified by Srlftrd waste
AGvocato High Court Allshabads
I heve satisfiod myself by exzenining tho
doponont that he undorotands ¢he contonts of
this affidovit which heve boon poad out end
explaired by mo.

[-2 -]
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- IR THE HOU'BLE HIGH COURT OF JUDICATURE AT

ALLIH AB AD LUCKNOY BENCH LUCKNOW.

1 Po on Noo 81,
Hohemmad Relocms ‘ Pat1t1onoro
| Versus
Union of Indie end tvo othars. Opp. Pargies,
JNREFIRE NOo X

Roport of the Distriet Hogistrago;
Luclkno. ~= Bttached,
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IN TdR HON'ELE HICH CCURT OF JUDIC ATURE AD
ALL I ABAD ( LUCKIOW BENCH ) LUCKNOW.

IS

Writ Petition Ko. /81
Mohamnad Keleens. Petitioners
Versas
Union of India and two others, Opp.Parties,‘

ANEWEE NO. II

Copp of order dated 8.12.88.

Attechod.
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IN THE CENTRAL ADMINISTRATIVE TREBLNAL
Circuit Bench, Lucknow

Reglstration No. 809 of 1987 (7)

(Writ Petition No. 1382 of 1981)
Mohd'' Kaleca ves .... . Petitioner/Applicant

_ Versus _ .

Union of India & Others ...  Opposito Parties/

Respondents,

Bbod for 24.10.1989

COUNTER REPLY ON BEHALF OF ALL THE RESPONDENTS

X 0 Raloec Q(,\M» T%W ;qorking ag M/d;l/wt

Peroonal 04t in the office of Chief Works Manager,

Northern Railway, Locomotive VWorkshdp, Charbagh, Lucknow,

do hereby solemhly affirm and state as undorie

1

2;';?

w\ﬁiﬁp..,h’ |_a7

3.

e panal r~;;,..'4§°~1
Rllv'. feco O Pa Lke

That the official above nemed is working under the
rospondents and is fully conversent with the facts

of the caso and has beem authoriscd by the respondents
Nosi! 1 to 3 to file this reply on their behalfs

That the contents of pars 1 of ths potition/epplicatio
aro not denied exccpt that ho wao appointed Whr“l

PERScoMAL
Assistant echentee} Officer, Loco, Charbagh, Lucknow.
e’v‘ 2—’7.“71 ‘q‘?a"

That the contents of para 2 of the petdtion/applicatio
are not deniedd

Thet in roply to the contents of para 3 of the

petition/application, 4t is stated that the services



50

6o

To |

9!

ni'(!, OﬂiC”:
Bsstt. Pt

A

=2

of the potitioner were torminated with offect fmm
8.12,80 under rule 149 R.Zp beczuso his character
vorification zeport and aﬁtccedéntshem not found
favourable and zol also he was not certified as

SELT FOR EUPLOYMENT UNDER GOVERMMENT® by the concerncd
District Maglstrate, hence action as per extant ordors
wero taken against Mmd A coby of separk dadd A\n.-go
» beivy plid Aowwith an Funesuit WMo e-d.

That tho contents of para 4 of the peition/zpplication
are donicd for want of knowledqac.

.That tho contents of paras 5 anrd 6 of the pcition/

splication aro categorically deniedy and the
petitioner is called upon to prove the same.

That the contents of para 7 of the petition/
geplication aro not admi¢ted as stateds) The corroct
position has alveady been explained in para 4 of this
replys |

That the contents of para 8 of the petitioh/applican
tion are catogorically domiedst The petitioner be
put to strict proof for tho samd. |

Thag the contents of paras 9 and 10 of the
petition/spplication aro catogorically denicd.! The
petitioner wQs only a tcmporary ihallagl and his
sorvicos could hava been terminated any time under
para 149 R.X., allowing him 14 days® wages in lieu

of the notice.!

ﬂontdo'o 03




i~

104

11s
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Pated

Lucknow 2 ' ; \/
: ' : ’W
2 24 o &9 -' _—

-

ad3s

That the contents of pars 11 of the potition/applica-
tlonxyzoxn do not ¢all for pomavkssd

That the contenis of pard 12 of the potition/applica-
tion are not admitted as stateds The services of

the petitione:; were terminated under Rule 149 R.X,

and ha was allowed 14 days wages inf lieu of notico

as per rulej

That the contents of para 13 of the petition/applicas
tion are not admitted. The appoinmting authority of
the applicant was Assistant .ﬂ@m Officer, Loco,
Charbagh, Lucknoy who 4s equal im rank with the
authority who teminated the services of the
petitioner as he was fully competent to do so undor

para 149 Pao:_n

That the contents of para 14 of the petition/applica=
tién srae also denieds The petitioner did not prefer
any representation, whatsoever, against his alleged
impugned ordersl He had an alternative dcpartmental
remedy by way of making representotion against the
order but he did not avall the same, henco this
petition is not maintainable on this ground,

Asstt. Personol Officer,
N.RIv. Laco €B.. 1 &
contdyood
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VERCFICATION

£, the official above named do hereby vorify that
the contents of para 1 of this reply are true %o my
personal knowledge and thoesof paras 2 to 13 of this
reply are believed by me %o be trus on the basis of

records and legal advices

Lucknow f o 6::%%§2§;:::::>//

Bated : 2(1 .;0,‘1989 Asstt. Personal Oﬁcer
NL Ry, Toen C.I‘l. Lke
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<) Yy
in the llon'ble Central aAdmn strat’ ve T v buhal,
Add* tonal Boach Allahabad,

Crrentt Bench at Lucknow,

-— -

Reg'stration No, 809 of 3987 (J)

[ R

( Urttpet ' on Ho. 1332 of 1981 )

- e

I'ohd, Kaleem o 2 0% ' Onar/App 11 cant,
‘ Versus |
Unfon of Tnidta & others , « s sRospondents,
R RIOTANTR

-

1, That para 1 of the eounter affidavrt
s formal and calls for no reply, ~

-

2, ) 'i'h_a-at b rely to para 2 of the counter
af?davxt s the contents of para 1 of e
?r#f. pot ton are ixereby re terated =ad

1t 8 furt}aer* sutm* tted that* ﬁre Yespondents

by way of demtal are conceal'ng tho fac ts,

he e

3, That para 2 of the counter aff:aavrt

W

¢

*'s not @' spu ted,

mary



L

=D
b

4, That'nrely fia para 4 of the connter
aff: dail: t :t ' s submt tted that the repondents
have m* sunderstood the contents 'gf the

adverse reporfs‘ ead vwrongly appl’ od on the
pet t:on;ehsppl'cént o In fsct,__from ﬁ:e
alleged report ( Annexure C-l)‘i tsolf *t
Can be eas'ly se3n that the pard report

‘s 'n Tespec t of some ohd, Kialeem son of

5Tt Gulam Al'y Tes dext of Amfnabad, Lucknoi,

whereas the app I'cant's particulars are

as follows g

Iﬂoi_zammad Kaleem son ofd_lata )
s Nohamnad Abdc_iul Jal! lf res'deat
of 86/117, Kurmt Tola,*ﬂv saldare
Park, MaQltooleanj, Poltce Stat'on
Qo sarbagh, Luc kenow,

Ag such thla ialleged re;*)ort d'd no=t apply

on the pet t'oner/applicant,

A e
8. That para € of #ie counter aff:dawv t

*s den’ el and *1 * s submt tted that from the
contentsof gllegai adverse*repoi't and A
correct partculars stated ¢n ur:t pat: tron
as r:ell as 'n para 4 sbove and also }he

plitce report *n regpect of the pet t'oner -
appltcant 4t antomat cally stands proved

| ﬁ?é;qa}rﬂie conten ts of para § md € of the

wr't pet 40 n as nell as the conduc t of Be
Fespondsnt no.3, A true copy of police

reort ‘n repect of the pet t'oner * s annexed

horeit th as MM%RE RA=1 to ti*s rejotnder,
WIS S ARPII AN |



~3e

€. That *nrely topara 5 of the connter

affdavtt the conteats of para 4 of the

ur' ¢ pet’ ¥ on/applrcaiton are hareby re terated,

— e

7. Tha=t para 7 of the counter aff*dav: ¢
'8 den‘ed aad *nrely the contentsof para

4 of th's rejo*nier are hereby ret terated,

o

8., That *n reply t para 8 of the connter

aff:dav+ t the contentsof para 4 of th's

rejo'nder are hereby ret terated,

i

?. leat para‘g of the counter affrdav’t

'8 den’,ed‘and ‘n reply the aontentf of para 9

of ﬂle ur: ¢ pet:t’ on are hereby re terate_c}
and*’*t *s fruther subm' tted that tho gpplteant
pet t’on?r had alr eady cosmpleted 240 dags Senv te
Foess@n 'n one calendar year and as sch

as held ty Hon' ble*s'a'uprene Cour ¢ s he could

not bg thrown out *n the arted manner .

-

10.  That *n reply to para 10 of #ie counter

.

affrdav t , the mntFts of para 1L of the



la

wda —— - e -

wr' t pet t* on/sppl'eat’ ca are hereby

reo' terated,

-~

11, That 'n reply to para 1l of ®he counter
aff+dav t * ¢t 's subm’ tted that the reqaondsj ts

wrthont spply*ng the'r m'nd and by m s~Tead'ng

the adverse reqyort of sme one lohd. Kaleem
son of shrt Gulam Al* had made gpp iteable

to the pet® t'oner where as 't wag well

- ke

W th'n the'r imovledge that the pe-t & oner

was *nducted 'n service on fie ground of

Py

*‘ndégeat etreamstances *. e, on demt g3 of h*g

s

father shrt Mohd, Abdul Jal*l and there

o

vas absolutely no- adverse report ara’ nst hem,

e e

12, Tiat para 12 of the counter aff:gav't
*s den*ed and the reponden ts are pat to
strret proof *n sipport of the r contention

stated *n th*s para uader rep ly.

13, That para 13 of the counter affe =dav? ¢
*s dented and 't *'s subm? tted that thaere was
no eff1cactous end alternat've rendey avatls le

-

to the gpplrcantpett tton t © prefer the
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N

S

ke e - -

*nstant wr' t pet' t* m bafora the llon'ble
ke - e e -—

I-gh Court for proper jud'eral *ntervention,

b — o

14, ’Ihat tn the ¢ rcumstanc es aforesar @

—— e

ihe writ pett t*on/eppl'cat' on of the

s

pet' t'oner/sppY cant be ng full of mer! ts

wine b

md based on cogent grounds * 5 ltable to
be allowed and the same may gractously
be allowed by re'nstat'ng the appl: cant/

pet t'oner 'n the *nterest of justree, othorm se

the spplteant $hall su £fer *rreparable /{6/’\
loss and "nJU.r.Ya - 4\\\(/ o

Lue know, dateds | ")

Febraeary ¢ l7/,1990. pett t'oner/applicant,

Ver:ficatton
Iy Iﬁghd. Kaleom gon of la»:.e Eﬂhdo*Abdnl
Jalil, resdeat of 86/1.172 Kurm* Tola, R? saledar
9ark,malboglganj, «“.8 a sarbagh, Luecknow, do
hereby ver:fy that ﬁe conten ts of paras 1 to 8

and 10 to 13 are true my personal knowledre and

"para 9 and 12 on letal advies wheeh T believe

to be true aml t:at I have not dippressed a
material fact, an N

Lucknow,da teds y\) .
February os/ ° 1990 Pet' ¢ oner/spp lrcant,

Identff’ el bhr'*iﬂohﬂ RKalesm s/o late

ort Mohd, Abdul Jaltl who has s'£ned before me,

- s e

( TN, T Wa-r')
Advoc ate -
counsel for the applt-ant,

t



| W T arrige ¥ cehatiRien cgom |
- arevam & GATWaTE,
- @%C & o

33 74809 1 1907}
BTy e 1302 @ 1904

- e oy = IWGTST
| asTs |

gi=mm ave sivent = T Fey
9 AT = C |

EIETHEIONES RPECHS

- e Tar atawe aw

o9 §54 qQTis% atgsaw, Ieav a¥eT,
19 3 ST - 9Tty |

5

Twie dwar § 20347197924 =8 <79 s

FTOE ¥ qF WY IR @Era

o Tt.a TasTas aT9S 97 GSAT 28 5 T
* FeT  Ters 31-7-79 & weav § gu gfem sty
o ¢ T Mot oTrewRvT deuvacoasa<ve %2!9
iss7 Tes 20 &@a 1950 3 TTelTT 9T o &F rﬁ

& sutias T o7 9T IRV ¢ HT IR Tovs

Wyt a™MgAT varm, Wrin oiss o waer-
4 TatreTe ¢ 4@ avar §ocat 92T 3 atidwt 0
A T Tasd 90 OWTTT 7Y 3 Tor @@ & whe
518 @ sagea etfsva feuv v o3
G-, gAYy

ﬂ?ﬂ°?aa °. ﬂﬁ@a
wERTH



